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The Deputy Minister of Labour
(8hri Abid AN) : (a) Not .yet.

(b) and (c). Do not arise.

Shri P. C. Bose 1 May I know how
long this court of enquiry will take to
submit its report to Government ?

Shri Abid Ali : We expect to receive
the report early,

8hri P. C. Bese : May I know the
reason for not appointing more. experienc-
ed mining men on the court of enquiry?

syrlht.bu Alls 1 ttl;link the oounﬂ:f
enquiry got on it the personnel t
should have been there.

Dr. Ram Subhag Singh : May I
know whether this court of enquiry has
also been charged with the task of enquiring
into the accidents at the Dharmabad
Colliery ?

Shri Abid Ali : No.

Shri Meghnad Saha : Who is the
owner of this Amlabad Colliery ?

Shri Abid AH : The ts are Tha-
pars ; the owners are Bhavda Kankini
Collieries, Limited.

Nationalisation of Air Transport

*72. Shri Jhulan Sinha: Will the
Minister of Communications be pleased
to refer to the reply given to gnned
Question No. 324 on the 28th February,
19ss and state ;

(a) whether any compensation has
since been paid to the various Air Com-
panies taken over by the Airlinee Corpora-
tions;

(b) if so, the total amount paid and
the amount yet to be paid ;

(c) when the final payment is likely
to be made ?

The ty Minister of Communi-
cations (Shri Raj Bahadur) : (a). Yes, Sir.
(b) The amount paid so far is Rs.
67-26 lakhs. The amount yet to be
paid is Rs. 504-06 lakhs according to the
amount determined by Government. The
Companies have appealed to the Airlines
Compensation Tribunal - for increasing
the total figure by about Rs. 30 lakhs or
0.

(©). In d:ehc oc;c ot; compenies t}vho have
accepted er o commu on, pay-
memislliaelytobet:mmge lho’nly;
in other cases, there may be some delay.

Shri Sinhg : May I know
whether payments have been made
to the individual compaenics on a pro rata
basis or on any other basis ?
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Shri Raj Babadur ¢ So far as we
are concerned, we have paid it to the com-
pany concerned.

. Shri Karmoath : Is the hon. Minister
in a position to give us the break-up of
these ﬁgun:u in respect of the amounts
paid and unpaid company-wise ?

Shri Raj Bahadur:. That will take
some time, but I can give it.

Mr. Deputy-Speaker : How man
companies are 3;::: in all ? Y

Shri Raj Bahadur ;1 There are o
companies, out of which in the case of §

we have made cash payments. The figures
are as follows :

Name of Total Cash actually
company assessed paid
Rs. R,

Indian National

Ajrways Ltd. s2 lakhs 10,31,663
ﬁ éndm_ Ltc‘i).f 1,43,67,780  14,36,778

India Led. 27,54,583  11,13,333
Daccan Airways

Ld. . 18,98,751 3,75,651
Air India In-

ternational 2,76,90,800 27,68,800

Shri Kamath: The hon. Minister
has given us the figures of compensation
assessed by Government. What was the
demand for compensation made by each

company ?

Mr. Deputy-Speaker : We cannot
o into all that now. The hon. Minister
just stated that in all there is a demand

for Rs. 30 lakhs more.

The Minjster of Communicatons
(Shri Jagjivan Ram) : May I explain
the position ? There s was no question of
demand made by companies, According
to the Air Corporations Act, the com-
pensation was to be determined by the
Comomiom, and an offer was to be made
to the ies. If the companies did
not scoept offer, it was open to them
to prepresent their case before the Airlines
Compensation Tribunal. But it was nego-
tiated, and most of the companies accepted
the offer made by the Corporations.

I may add one thing more and that is
thnon:ﬁi:tddilpute is pending before
the Airl Campensation ribunal,
namely the liability in respect of accumu-
lated Jeave.
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Shri C. D. Pande : Of the personnel?

Shri Jagjivan Ram : Of the workers
employed. If the decision is in favour of
the air companies, this amount is likely
to be increased by Rs. 25 to 30 lakhs.

Shri Kamath : Is the matter of
compensation made a )umcxnblc matter
before the Tnbunal ?

Shri Jagjivan Ram : I will refer the
‘}‘:gtn. Member to the Air Corporations

Shri Kamath: Why have you followed
a differnt policy ?

Shri T. N. Singh : There are a
number of cases that are under reference
to the Tribunal, in respect of which no
settlement was possible by mnegotiation.
May I know what their total implication
is in terms of money ?

Shri Jagjivan Ram s There is only
one point before the Tribunal, as I have
said, and that is regarding the liability
of the companies in respect of the ac-
cumulated leave of the employees.

Shri Heda: The hon. Minister has
stated that there is only one point in
respect of which the amount involved is
to the tune of Rs. 20 to Rs. 25 lakhs.
Why is it that even though it is now about
two years since the airlines have been
nationalised, yet the amounts that have
been agreed on these lines have not been
paid ?

Shri Jagjivan Ram : The hon.
Member has not followed the reply that
has been given by the hon. Deputy
Minister. The amount agreed to 1s to
be paid in two ways. Some portion is to
be pud in cash, and the other portion

to aid in bonds. In respect of
m{’ the cash portion has almds
becn pmd and the bonds are likely to issue

very shortly. Regarding the

companies some minor adjustments are
going on, and as soon as they are settled
the cash payments will be made,

Bferavdedy
*ov. ot frgfir forer : Wy
Y 7g TAT A Fqr w0 fw
(%) #av gk & HNiwdrifas
agfe & frwra aar gy ¥ A
Iy warf 3 W)
(=) afz af, S agdomr wr
W= w4 aw saifaa € s ?
ey FTEN (st wdere) ¢
(%) war (=). W w@ T A
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g e 7€ 3 1 e o Advi-
sory Committee eqrfag #t wf oY,
e AsE oA w1 @
X I gt & gre & frar
g ‘

ot fpfee e . |7 FTE
wra ¢ B fegrgeam &t wha oer
cardfas Al & faw dur adff R
qrft ot Ia% fog oF wor Sifey-
Haw Tt & € W wafew W
FTETT LT A | wvg wfaerea wraandy
waf ?

afosn ANt (ot weETwe)
g frE § wr g

Mr. Deputy Speaker : This relates
to health and not to commerce.

wey w/N (OweERrd e
o) : I 7z & s wle smefaal o
fad o=t e & T a7, @I
¥ # faegwr Afafes =& § 1+ moal
w gw ¥ ey o Y anfew, afww
wgl aF DAY w1 qR e §, At

off wrw g Y g &

TrwewTd s W Wy A
# g § fF vha # gt o T et
&re @ W/ I8% qufes
aff § 1 TR N ey & ey
zaregt &Y wifgd | wgt aw -
&y #7 gare &, Fav e wgr mav g,
T XEdTSqe A 7 o ow at §
& 1 I wE fray amda W) o
T 39 I qF AT, Jgk A F
=T g & qg v frax
LR
ot 7 Y ot seary eelY awfy § av
W & A greT W qrgdr § ?





